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IN THE COURT OF SUM KAPASHERA/REVENUE ASSISTANT OFFICE OF THE SUB DIVISIONAL MAGISTRATE (KH)/ SOUTH-WEST DISTRICT 
OLD TERMINAL TAX BUILDING, KAPASHERA, DELHI-110037 

No. SDM/RA/KH/2024/71413 DATED: 0 I \ o ~ \ ~'2-L\ 
ORDER I 

The present nrntter pertains to the village Kanganheri regarding the Khasra no.(s) 274, 
112, 258 and 245 situated in the village Kanga.n._\1~.\},· 

Whereas, the co-owners havetiled WP ·'(G) no. 12472/2023 titled as Sh. Surender &Ors. 
Vs GNCT of Delhi vide which tbe demarcati'on · report dated 28.02.2023 and the subsequent 
action of demolition dated 15.05 .2023 conducted by the Revenue Department wa~ challenged. 

Whereas, the plaintiffs in their petition before the Hon'ble High Court have claimed that 
they were allotted · less land during the Consolidation and that their representations regarding 
co rrection of revenue record dated 09.01.2021, 20.02.2023 and 23.02.2023 have not been 
decided by the Tehsildar/SDM/DM. 

The aforesaid WP (C) was however disposed of by the Hon'ble High Court with 
directions to the authorities to decide tht! representations tiled by the plaintiffs. In pursuance of 
the directions of the Hon'ble High Court the matter was heard on 18.06.2024 wherein the 
submissions of the plaintiffs were considered . 

Content of representation of Shri Bijender Singh 

That the revenue records related to the Khata no. I 00/ 105 Sheolal s/o Sh. Bal Devwith 
Khasra no.(s) (245, 274 , 112, 258and other adjoining khasra(s) is not correct and that has 
resulted in wrong demarcation of their plots. Hence, they have requested to correct the revenue records. 

The petitioners have further alleged that their applications for the correction of errors 
during conso lidation are pend(ng before the Tehsildar/Consolidation officer and no action has been taken in this regard. 

Brief facts uf the case: 

Upon perusal of the ·application(s) of the plaintiffs, it has been observed that the subj ectrnatter ,of their applicat ion/representations pertains to the rectification of the records of consolidation and a ll otmen t m·acte LO their predecessors during the consolidation. 

Whereas, the conso lid ation or th e Village Kangnnher iwas concluded in the year I 970-71. Hence, upon conclusion of the co_nso lidation proceedings ancl consigning of the records thereof to the reco rd room, the Conso lidati on proceedings have attained finality. Now, the plaintiffs 
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I awal<ened to get· the errors rectified after lapse of several decades since ti iave · · · f ·I I d d ·· h · · le fi I. . f allotment JJa rtitron/re-partrtr on o t 1e an ur rng t e Consolrdatron proce d' na 1zatron o , e rngs. 
Further, during the ~on~o lidation p'.·~cee~in gs _cl ai_ms and objection_s ar_e invited against the draft sche1~1e of conso l rda_t, on and th~, ea_ft er. considered by the Con~ol '?atron o(ficer. After 'd . 1-011 of all such clarrns and ob_1ect1 ons the scheme of consolidation is final' d cons, e1r1 1 · . . . . . . . 1ze and ' fi -d F ,r·ther any api)ea l again st the scheme 111 force lies with the Financial Com .. notr re . L , • m1 ss1 oner under Section 42 of the East Punjab Hold mg Act. 

. Tn this regard it is pertinent to refer to the decision of the Hon ' ble Supreme Cou rt emphasizing the finality of dec isiorJ in the matter titled as 

I. State of Punjab vs ~m~r Singh (1~74 AIR 994, 1974 SCR (2) 657): The f-Ion ' ble Supreme Court ruled that co11 sol1dat1011 proceed1~1gs, once finalized, cannot be challenged after an inord inate delay. Th e Court stressed the 11nportance of raising objections within th prescribed timeframe and hel~ that reopening such matters would lead to chaos and undermin: the consolidation process . 
2. _ Ram Chara,: Das vs Girja Na_ndi~1.i Devi &O,:s. (1965 AIR 1039, 1965 SCR (J) 841):ln thi s case, the Hon ble Apex Court h1ghl1ghted the need for stability in land records and the fin ality of administrative deci sions. The Court held that any attempt to disturb settled land records after s'.gnificant time had elapsed would be detrimental to the legal system's rntegrity. 

Whereas, the plaintiffs have further claimed that their application for rectification of the consolidation records are pending and no action has been taken by the Tehsildar/Consolidation Officer. However, the averment is nothing but deliberate misrepresentation of facts , as vide order no. THE/KH (SW)/2019/80773 dated 09.11.2019 the then Tehsildar has already considered and rejected the appl_ication dated 20.05 .2017 (Dy. No. 31207) filled by the co­owners of the (including the plaintiffs) for revenue records correction and the same was conveyed to Sh. Jai Prakash S/o Sh. Hari Ram . Whereas Sh. Hari Ram is one of the petitioners in the WP (C) 12472/2023 titled as Sh. Surender &Ors. Vs GNCT of Delhi. 

Now therefore I am of the considered opinion that the representation of the plaintiffs for correction of consolidation records/proceedings cannot be considered and are hereby rejected for being nen-maintainable, with_ liberty to the plaintiffs to approach Competent 
Authority/Court for their grievances, rf an y. 

Copy to: 

#~--~ 
(SHELLY, DANICS) 

SDM (KAPASHERA) 
DISTRICT- SOUTH WEST 
MS. SHELLY, DANICS 

Sub-Oivlsional Magistrate (Kapashera) 
South-We1t District, GNC"f D 

Old 'Terminal Tax Building 
I. Sh. Su render s/o Late Sh.Sada Ram R/o VPO Kanganheri, ~~f\M~~~ ~\~1~ptli1 same with all the co-owners/petitioners. 
2. Guard Fi le. 
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Jyoti Mendiratta <jyoti.legal@gmail.com>

Service of Addl Affidavit in OA No. 815 OF 2022
Jyoti Mendiratta <jyoti.legal@gmail.com> Fri, Sep 20, 2024 at 4:40 PM
To: "amreeshsisodia.adv@gmail.com" <amreeshsisodia.adv@gmail.com>

Dear Sir,

Please find the attached affidavit in the captioned matter, as and by way of service on you.

Best 
Jyoti Mendiratta
Standing Counsel, GNCT of Delhi
Advocate-on-Record, Supreme Court
H-34, Jangpura Extension,
(Lower Ground Floor)
New Delhi - 110014.
M: +91-9811136141
T: +91-11-49846939

CONFIDENTIALITY NOTE

 

The contents of this message may be legally privileged and confidential, for the use of the intended recipient(s) only. It should not be read,
copied and used by anyone other than the intended recipient. If you have received this message in error, please immediately notify us at the
above co-ordinates, preserve its confidentiality and delete it from your system. Thank you.

 

P Save the Environment – Think before you print this e-mail.

Addl Affidavit SDM.pdf
1916K
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